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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-
2021), having been authorized by the Committee to submit the Report on their
behalf, present this Nineteenth Report (17" Lok Sabha) of the Committee on

Government Assurances.

2 The Committee on Government Assurances (2019-2020) at their sitting
held on 21 July, 2020 took oral evidence of the representatives of the Ministry of

Power regarding pending Assurances.

2 At their sitting held on 03 December, 2020, the Committee on
Government Assurances (2020-2021) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the
Report.

5. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the

Report.

NEW DELHI; RAJENDRA AGRAWAL,
" February, 2021 CHAIRPERSON,
2.2.Magha, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments of the
Government of India are under obligation to seek extension of time required beyond the
prescribed period for fulfiment of the Assurance. Where a Ministry/Department is unable to
implement an Assurance, that Ministry/Department is bound to request the Committee for
dropping it. The Committee consider such requests and approve dropping, in case, they are
convinced that grounds cited are justified. The Committee also examine whether the
implementation of Assurances has taken place within the minimum time necessary for the

purpose and the extent to which the Assurances have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy decision to call
the representatives of various Ministries/Departments of the Government of India, in @ phased
manner, to review the pending Assurances, examine the reasons for pendency and analyze
operation of the system prescribed in the Ministries/Departments for dealing with Assurances.

The Committee also decided to consider the quality of Assurances implemented by the
Government.

3, The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of caling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review the
pending Assurances. The Committee took a step further and decided to cali the representatives
of the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.



4, In pursuance of the ibid decision, the Committee on Government Assurances (2019-

2020) called the representatives of the Ministry of Power and the Ministry of Parliamentary

Affairs to render clarifications with regard to delay in implementation of the pending Assurances

pertaining to the Ministry of Power at their sitting held on 21.07.2020. The Committee
examined in detail the following thirteen Assurances (Appendix-I to XIII):

S.No. SQ/USQ No. dated Subject
1. USQ No. 3110 Hydro Power Projects in North-Eastern
dated 19.08.2011 States
(Appendix-I)
2. USQ No. 6965 BBMB
dated 18.05.2012
(Appendix-I1)
3. USQ No. 1219 Posts in BBMB
dated 17.08.2012
(Appendix-III)
4, USQ No. 3259 Sharing of Posts in BBMB
dated 13.12.2012
(Appendix-1V)
5. USQ No. 6978 Power Generation
dated 18.05.2012
(Appendix-V)
6. USQ No. 4945 Irregularities under RGGVY
dated 25.04.2013
(Appendix-VT)
7. USQ No. 4583 Power Projects on River Yamuna
dated 20.12.2012
(Appendix-VII)
8. USQ No. 4277 Amendment in Tariff Policy
dated 20.02.2014
(Appendix-VIII})
9. SQ No. 164 Bidding Process in Power Sector
dated 04.12.2014




(Supplementary by (Appendix-IX})
Shri Anandrao Adsul,

M.P.)
10. _ SQ No. 164 Bidding Process in Power Sector
dated 04.12.2014
(Supplementary by (Appendix-X)

Shri Adhalrao Patil
Shivajirao, M.P.)

11. USQ No. 1879 Survey of Hydro Power Projects
dated 04.12.2014
(Appendix-XI}
12. | USQ No. 3047 Dropped Hydro Power Projects
dated 11.12.2014 :
(Appendix-XII)
13. USQ No. 4290 Cost of Hydro Power Generation

dated 18.12.2014
(Appendix-XIII)

5. The Extracts from the Manual of Parliamentary Procedures in the Government of India,
Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, the time
limit for its fulfilment, dropping/deletion and extension, the procedure for fulfilment, etc.,
besides maintenance of Register of Assurances and periodical reviews to minimize delays in

implementation of the Assurances are reproduced at Appendix-XLV.

6. During the oral evidence, reminding that the Ministries/Departments are required to
implement an Assurance within a period of three months, the Committee pointed out the delay
in fulfilling the Assurances. The Committee, then, enquired about the system of
reviewing/monitoring implementation of the Assurances in the Ministry. The Secretary, Ministry

of Power deposed before the Committee as under:-
" Sir, this review goes on as time passes. When we will review these Assurances, you

will see that these are infrastructure refated projects with complex legal issues. Forest
Clearance, Fnvironmental Clearance, people have to be consulted for this clearance
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and then Detailed Project Report is prepared. In this way, prajects take many years
untif they are finalized. In the status of the question(s) it has been informed that it will
not be possible to move forward and it should be dropped.”

7. On being asked about the periodicity of the review of pending Assurances by the
Ministry, the Secretary, Ministry of Power stated as follows:-

"When a case of Assurance comes, then the Assurance of that division is reviewed.
There is no fixed time to review Assurances. Review is done before replying to an

Assurance.”

8. The Committee acceded to the request of the Ministry to drop the Assurances
mentioned at Sl.Nos. 1,2,3,4,7,11,12 and 13.

Observations/Recommendations

9. The Committee note that out of thirteen Assurances of the Ministry of Power
examined by them, the Assurance mentioned at Si.No.1 had been pending for about
nine years while another four Assurances mentioned at Si.Nos. 2,3,4 and 7 had been
pending for about eight years. Likewise, the two Assurances mentioned at SL.Nos. 5
and 6 are pending for more than eight years and seven years respectively whereas
the remaining six Assurances mentioned at SI.LNos. 8 to 13 could not be
implemented despite a lapse of about six years. The inordinate delay in
implementation of the Assurances indicate that monitoring, review and follow-up
action taken by the Ministry on its Assurances need to be further strengthened. The
Committee are of the view that power sector plays a vital role in the socio-economic
growth and overail development of any country. The Committee are, however,
concerned that matters of such national significance inter-alia pertaining to power
generation and bidding process in power sactor have been hanging for the last
about six to eight years without much progress. This clearly shows that the Ministry
needs to make more concerted efforts to fulfil the Assurances given by it on the

floor of the House. The Committee are fully aware that in view of the practical



II.

difficulties being faced in the fulfillment of the Assurances involving policy matters
and stakeholders which is a long drawn out process, it may be difficult for the
Ministry to execute Assurances within a prescribed time period. However, the
Ministry needs to make proactive and sustained efforts to implement' its Assurances .
which are solemn Parliamentary obligations. The Committee, therefore, recommend
that the existing mechanism/system being followed by the Ministry to review
pending Assurances should be streamlined with a view to having periodic review
meetings, ensuring satisfactory implementation of Assurances and avoiding delays
in their fulfillment. The Committee also desire that the Ministry should furnish the
Minutes of its review meetings for monitoring implementation of pending
Assurances so that the process of review and implementation of Assurances are
more effectively carried out and monitored by the Committee. The Committee hope
and trust that the Ministry will adopt a pro-active approach and scale up
coordination with all concerned for speedy implementation of its pending

Assurances.
Review of the Pending Assurances pertaining to the Ministry of Power.

10.  In the succeeding paragraphs, the Committee deal with some of the pending Assurances

pertaining to the Ministry of Power and critically examined by them.

A. Bidding Process in Power Sector
(i} SQ No. 164 dated 04.12.2014 (Supplementary by Shri Anandrao Adsul, M.P.)
(i) SQ No. 164 dated 04.12.2014 (Supplementary by Shri Adhalrao Patil Shivajirao,
M.P.)

11.  In reply to the above mentioned two Supplementary Questions pertaining to SQ No.
164 dated 04.12.2014 regarding 'Bidding Process in Power Sector’ (Appendices-IX and X), an

~Assurance was given that a decision had been taken to set up a special committee which would

examine/review the Bidding Process in Power Sector in a new perspective and modify the same

with a view to formulating projects that would not give any trouble in future. It was also



assured that final decision in the matter would be taken after the recommendations of the

Committee.

12.

In their Status Note, fhe Ministry apprised the position regarding fulfillment of the

Assurances as under:-

13.

“it is submitted that based on the recommendation of the Expert Committee and
consultation with stakeholders, the Note of the Cabinet on Guidelines and Standard Bid

" Documents (SBDs) for Ultra Mega Power FProjects (UMPPs) based on domestic captive

coal block as well as for UMPPs based on imported coal was sent to Cabinet for
approval. However as per the direction of Cabinet Secretariat, the said Cabinet Note was
withdrawn for approval of new Minister. Afterwards draft Cabinet Notes for guidelines
for UMPPs based on domestic captive coal was prebared and file was under submission

for consideration and further order.”

During oral evidence, the Secretary, Ministry of Power briefed the Committee about the

Assurances as under:-

14.

"“This is in bidding process. An expert Committee was formed to make suitable changes
in the Standard Bidding Document. The Report of that Committee has been recelved but
its study is being done because as on date emphasis is on renewable energy or clean
energy, solar and wind energy, and the growth of polfuting coal based power is very low
in last two years. The question before us is as to whether we want to set up Ultra Mega
Power Projects (UMPP) or not because the installed capacity of Power in our country
right now is 370 Gigawatt and in the peak time 183 Glgawatt are being used. Why
should we add another plant?”

The Committee asked as to what does the Ministry want in this matter, The Secretary,

Ministry of Power replied as under:-

"Sir we were just discussing whether we want to set up an Ultra Mega Power Project
(UMPP) plant based on domestic coal or not.”



15.  When the Committee pointed out that the Ministry will have to take a decision in the
matter, the Secretary, Ministry of Power submitted as under:-

"Sir, we will furnish the reply. It needs to be kept pending”.

Observations/Recommendations

16. The Committee note that two Assurances pertaining to the Ministry of Power
regarding modification of the Bidding Process in Power Sector have been pending
for more than five years despite having received the recommendations of the Expert
Committee constituted for the purpose. The Committee have been informed that
based on the recommendation of the Expert Committee and consultation with
stakeholders, a Cabinet Note on Guidelines and Standard Bid Document (SBD) for
Ultra Mega Power Projects (UMPPs) based on domestic captive coal block as well as
for UMPPs based on imported coal was sent to Cabinet for approval. However, as
per the direction of Cabinet Secretariat, the said Cabinet Note was withdrawn for
approval of new Minister, Thereafter, draft Cabinet Notes for guidelines for UMPPs
based on domestic captiv_e' coal was prepared and the file has been under
submission for consideration and further order. Thus, 'not much progress has been
achieved in this direction as yet. The Committee are of the view that growth of the
economy is contingent to development of a robust and non-collapsible power sector.
Improvement of this sector is, therefore, essential for economic well being of the
country and enhancement of the quality of life of its citizens. The Committee feel
that the existing bidding process in power sector has various limitations and there is
an imperative need to modify the bidding process and formalities in power sector
with a view to simplifying and improving the system, removing obstacles and
infusing international best practices within the framework of the existing policy of
the Central Government and prevailing administrative and legal environments. The
Committee understand that there might be practical difficulties in the
implementation of the Assurances, however, being the nodal Ministry, the onus of
fulfilling the Assurances and bringing them to their logical conclusion lies with the
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Ministry of Power. The Ministry needs to make more concerted efforts to find ways
and means to achieve the desired objectives and implement the Assurances. The
Committee would like the Ministry to take proactive steps to expedite proper follow-
up action and also to step up their efforts and coordination with all the stakeholders
so that a well informed and final decision is taken in the matter and the Assurances
are fulfilled at the earliest.

III. Implementation Reports

17. As per the Statements of the Ministry of Parliamentary Affairs, Part Implementation
Report in respect of the Assurance given in reply to USQ No. 4277 dated 20.02.2014 regarding
‘Amendment in Tariff Policy’ (SI.No.8) had been laid on the Table of the House on 04.05.2016.

NEW DELHI; RAJENDRA AGRAWAL,
11 February, 2021 CHAIRPERSON,
722.Magha, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



by , GOVERNMENT OF INDIA
' ' MIMISTRY OF POWER

_ LOK SABHA
UNSTARRED QUESTION NO.3110
TO BE ANSWERED ON 19.08.2011

HYDRO POWER PROJECTS IN NORTH-EASTERN STATES

3110. SHRI RAMEN DEKA:

Will the Minister of POWER
be pleased to state:

(a) the details of hydro power projects sanctioned by the Government in North-
Eastern States along with their present implementation

status, project-wise,
company-wise and State-wise; : i

(b) whether the environmental clearance was obtained for these projects;
(c) if so, the details thereof and if not, the reasons therefor;

(d) whether any power project is pending for want of environmental clearance in
these States; and

(e) if so, the project-wise details thereof and the time by which these projects are
likely to be sancticned?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF POWER
~ ( SHRI K.C. VENUGOPAL )

(a)to(c): Under the Electricity Act, 2003, concurrence of Central Electricity
Authority (CEA) is required for setting up of hydro projects estimated to involve
capital expenditure exceeding such sum as may be fixed from time. to time, by
notification by the Central Government. Presently, six hydroelectric projects duly
concurred by CEA having an aggregate installed capacity of 2936 MW in North-East
States, are under execution. Environmental clearance has been accorded to all these

projects. Details of these hydro projects, company-wise and state-wise,

are enclosed
at Annex-l. _ ' :

" (d) & (e): Twelve hydroelectric projects in North Eastern Sta
installed capacity of 10036 MW which have been concurred by CEA are pending for
want of environmental and/or forest clearance. Details of all these twelve hydro
projects is enclosed at Annex-Il. Once the projects obtain all statutory and non-

statutory clearances and achieve financial closure, they will be taken up for
implementation. - . :

-~
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ANNEX-{

ANNEX REFERRED TO IN REPLY TO PARTs (a) TO (¢} OF UNSTARRED QUESTION NO.
3110 TO BE ANSWERED IN THE LOK SABHA ON 19.08.2011.

EHRNREENE R

Hydro Power Projects sanctioned in North Eastern States — under construction .

€l Name of Sector /implemen- Implomen- Capacity - | Benefits Date of Date of
No. Project ' ' ting Agency | tation Status | (Ne. x MW) {MwW) Environment; Approval
: ’ Clearance
.Meghalaya . ) .
g M Mynitdy State | MoSEB Undar 2x42+1x42 126 26.09.2901 09.06.03
Construction {State)
2. | New Umtru | State MeSEB Under 2x20 40 13.03.2006 | 12.01.200
Construction 6 (Sfata)
Arunachsl Pradesh - '
-3 Subansiri Central NHPC Under ' Sx250 2009 16.07.2003 09.09.03
- ‘ | Construction : (CCEA)*
4. .Kameng Ceantral NEEPCO Under 4x150 €00 29.03.2001 | "02.12,04
Construction {CCEA)
5. Pare Contral | NEEPCO Under 2x58 110 13.09.2006 | 04.12.08
Construction | {CCEA)
Nizoram : . :
6 Tuirial - | Central| MEEPCO |  Under 2x30 60 14.06.1995 | 14.01.11
Construction {CCEA)
Totai . 2936 '

* CCEA- Cabinet Commitice on Econcmic Affairs
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-ANNEX-1I

N ANNEX REFERRED TO IN REFLY TO PARTs (d) TO {e) OF UNSTARRED QUESTICN NO. 3110
TO BE ANSWERED IN THE LOK SABHA ON 19,08.2011.

LA L L2 2T T Y

Hydro Electric Projects (North Eastern Reglon) accorded concurrence by CEA and
_awaiting Environment and/or Forest clearance. ' '

SI. | Name of Date of CEA Status of Environment and Forest clearance
No project/Executing | Concurrence
| ageney/l.C
Manlipur

1 Tipaimukh 02.07.2003 | Environment clearance was accorded on 24.10.2008.
(Central sector) Forest clearance In respect of Mizoram state: The
NHPC, Govt. of proposal is under process at Mizoram Govt. lavel.

Manlpur, SJVNL/ Forest clearance In respect of Manipur state: The proposal.
6x250=1500 MW has been forwarded by Manipur state forest Department to
MoEF on 31.05.2011.

2 Loktak D/s 15.11.2006 | Environment clearance: Public hearing has been
{Central gector) conducted successfully on 07.06.11. Form-l for
NHPC & Govt. of Environment clearance has been submitted to MoEF on
Manipur/ 18.7.2011. ,

2% 33=66 MWW Forest Clearance: In princlple forest clearance accorded
to the project by MoEF on 3.3.2011.
Arunachal Pradesh . . . _

3 Dibang 23.01,.2008 | Environment clearance: The matter has been taken up by
{Central sector) NHPC with MOEF vide letter dated 02,02.2011 and with |
NHPC Hon'blfe Chief Minister of Arunachal Pradesh vide letter
12x250=3000 MW dated 21.02.2011, for early conductance of Public Hearing.

Forest Clearance: The proposal is yet to he forwarded by
Princlpal Chief Conservator of Forest (PCCF), Itanagar fo
MoEF.

4 Demwe Lower 20.11.2009 | Environment clearance: 12.2.2010
{Private sector) Forest clearance: Under process at MoEF. Forest Advisory
ADPL/ Committee (FAC) considered proposal on 7.5.10 and
3x342+1x40=175 20.5.10 and recommendod for forest clearance, Forest
o MW clearance is awaited.

5 Dibbin 04.12.2009 Environment clearance: Environment Impact Assessment
{Private sector) {EIR) / Environment Management Plan (EMP) {draft reports)
KSK Dibbin HPPL/ submitted to Arunachal Pradesh State Pollution Control
2ux80=120 MW Board (APSPCB) on 5.8.2009. Public hearing held on 30t

July, 2010. Environment Appraisal Committee A{EAC)
recommended for Environment Commitfee (EC)} during
March 2011. i ’ '

Forest clearance: Under process at State Govt level.
Revised application for diversion of forest land submitted
to Nodal Officer, Govt. of Arunachal Pradesh on B8.3.2011.
District Forest Officer (DFO) has. completed the process
and submitted the proposal to Chief Conservator of forest,
Banderdewa on 21.06.2011 for furthor processing,

lu.l-llllzl
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6. Lower Siany 16.02.2010 | Environment clearance: Earlier Terms of Reference (TOR})
(Private sector) was approved for 2025 MW by MoEF. MoE&F on 03.08.10
JAPL accorded approval for revised TOR for Installed Capacity
9x300=2700 KW (1C) of 2700 MW. The additional studies have been carried
out and draft report submitted to State Pollution Controf
Board for arranging Public Hearing.
Forest Clearance: The revised proposal for forest land
diversion was submitted to Nodal officer of State
Government in Feb. 2010, who has forwarded the case to
three DFOs for site verification and report submission. All
three DFOs have submitted their report to Conservator of
Forest who has forwarded the same to Nodal Officer,
Itanagar.
7. Nyamjang Chhu 24.03.2011 Environment clearance: Pendlng with Developer. Public
' {Private sector) hearing held in Feb 2011. Consldered by EAC during March
BEL 2011 for EC. Replies to obsewatlons boing submitted by
6x130=780 MW - Developer.
Forest Clearance: Not requlred since no forest land is
Irwolved.
8. Nafra 11.02.2011 Environment clearance: Accorded on 17.1.2011.
(Private sector) Forest Clearance: Proposal for diverslon of 78.45 Ha forest
SNPCPL fand was forwarded to Principal Chief Conservator of

2x60=120 MW

Forest, Itanagar on 9.09,2010 by Chlef Conservator of
Forest, Bandordewa. The case for forest clearance was
submitted to MoEF In Feb, 2011. The proposal was placed
before Forest Advisory Committee (FAC) on 30th & 3fst
May, 2011 wherein some information was sought. FAC has
recommended the propesal for diversion of forest land,

Total- 10036 MW

* Rk kdkkdkkh
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Apperdi— 1L

GOVERNMENT OF INDIA
MINISTRY OF POWER

LOK SABHA
UNSTARRED QUESTION NO.6965
TO BE ANSWERED ON 18.05.2012

+6965. SHRI BHARAT RAM MEGHWAL:
SHRI KHILADI LAL BAIRWA:
SHRI BADRI RAM JAKHAR:

" Will the Minister of POWER
be pleased to state:

(a) whether Rajasthan has been given appropriate representation in
Bhakra Beas Management Board (BBMB);

(b) if so, the details thereof and if not, the reasons therefor;
(c) the corrective measures taken by the Government in this regard;
(d) whether the BBMB had made a reference under Rule 7 of BBMB Rules, .
1974 for sharing of posts in BBMB for Beas Project and Bhakra Complex; and

(e) if so, the details thereof and the reaction of the Government thereto?

"ANSWER
" THE MINISTER OF STATE IN THE MINISTRY OF POWER
( SHRI K.C. VENUGOPAL )

(a) to (c): As per Section 79(2) of the Punjab Re-organization Act, 1966, a
Whole Time Chairman and twd Whole Time Ilvle.m.bers are appointed by
Central Government in Bhakra Beas Maﬁagement Board (BBMB). By
convention, the Chairperson of BBMB has always been appointed from
outside the i\nember States and two Members are appointed from Haryana
and Punjab and the arrangement is since continuing. In addition, Principal
Secretaries of lirigation Department of partner States includiﬁg Rajasthan
and two representatives of the Central Government are also Memﬁers in the

Bhakra Beak Management Board.

-'n_-nl21'



‘Ear!ier, on the persistent request of Govemment of Rajasthan,
this Ministry Mmoved a pmposal to Ministry of Home Affairs (MHA) for an
amendment in the Punjab Re-organization Act, 1966, to create one more post
of Member in BBMB which could then be filled on the recommendation by the
Govemment of Rajasthan. Howaver, MHA did not agree with the proposal on
the ground that no usefu) purpose would he served by amending Sectlon 79
(2) of the Punjab Re-organization Act, 1966,

(d) & (e): The information Is belng coliected and shall be laid on the Table
_-__._‘ﬁ'_-'—-—____‘_

_ of the House.
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GOVERNMENT OF INDIA
MINISTRY OF POWER

LOK SABHA :
UNSTARRED QUESTION NO.1219
TO BE ANSWERED ON 17.08.2012

POSTS IN BBMB
11219. SHRI BHARAT RAM MEGHWAL:

Will the Minister of POWER
be pleased to state:

(a) whether a reference has been sent under rule 7 of Bhakra Beas
Management Board (BBEMB) Rules, 1974 for sharing of the posts in BEMB
between Beas project and Bhakra Complex;

(b) if so, the details thereof and the reaction of the Gov_emment thereto;

(c) . whether the Government has fixed any time limit for taking decision In
this case; and i

(d) if so, the details thereof?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF POWER
( SHRI K.C. VENUGOPAL )

(a) to (d) : The information is being collected and shall be laid on the Table

— ey
of the House.

—— 0 Y
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GOVERNMENT OF INDIA
MINISTRY OF POWER

LOK SABHA

UNSTARRED QUESTION NO.3259 '
TO BE ANSWERED ON 13.12.2012

SHARING OF POSTS IN BEMB
+3259. SHRI BHARAT RAM MEGHWAL:

Will the Minlster of POWER
be pleased to state:

(a) whether a reference has been made to the Union Government under Rule 7 of
Bhakia Beas Management Board (BEMB) Rules, 1974 for sharing of the posts in
BBMB between Beas project and Bhakra Complex; C
{b) if so, the detalls thereof and the reaction of the Gov.ernment thereto; and
{c) the time by which a declsion is likely to he taken In the _casa?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF POWER

( SHRI JYOTIRABITYA M. SCINDIA )

(a) to {c¢): . Yes, Madam. Additional information on State-wise share of Capital
Cost, Operation & Maintenance Cost, benefits and strength 6f Staff in Bhakra and
' Beas projects was sought from Bhakra Beas Management Board (BBMB) for taking a

view in the matter. The BBMB has recenily furnished the additional information

which is under examination by the Government.

EXTEX 222 2 2
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GOVERNMENT OF INDIA
MINISTRY OF POWER

LOK SABHA
UNSTARRED QUESTION NO.6978
TO BE ANSWERED ON 18.05.2012

POWER GENERATION
16978. SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of POWER
be pleased to state:

(a) whether the Union Government have sent any proposal to the State
Government of Jharkhand to ihcrease the power production in view of
electricity crisis in the country—particularly in the State of Jharkhand;

(b) if so, the details thereof;

(c) - the amount provided under Rajiv Gandhi Grameen Vidyutikaran Yojana
by the Union Government during the last three years and current financial

year to the State Government of Jharkhand along with the details of its
utilization and progress of work; ' .

(d) whether the Government proposes to conduct any investigation
regarding the amount issued to the State Government of Jharkhand along
with the proper utilization and progress of work; and

(e) if so, the details thereof and if not, the reasons therefor?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF POWER
( SHRI K.C. VENUGOPAL )

(a) & (b): No, Madam.

(c): 0umulativély', an amount of Rs.2992 crore including loan by Rural
Electrification Corporation (REC) has been released under Rajiv Gandhi
Grameen Vidyutikaran Yojana (RGGVYY) for the State of Jharkhand as on

30.04.2012. The Year-wise release of funds during the last three years and

EEEm nu-2-
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-
current year, Is as under;
Rs. in crore
Year 200910 | 2010-11 | 201112 | 201213 (as | Total
on 30.04.2012 | (includes funds
released prion.
to 2009-10)
Funds 750.48 161.89 | 116.54 | 12.38 2,992.00
(including : '
loan by REC)
released

The physical progress of projects sanctioned under RGGVY In

Jharkhand Is as under:

Revised coverage

Cumulative achievement

as on 30.04.2012

Un-electrifiled | Partlally electrifled | Below VE PEV | BPL
villages vitlages Poverty Line '
{VEV) {(PEV) Connections
(BPL) |
19,281 7,223 18,30,722 [ 47,917 | 5,511 | 12,75,252

(d) & (e} : Implementation of three projects of RGGVY regarding award of

work by JSEB are being investigated by CBI.
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GOVERNMENT OF INDIA
MINISTRY OF POWER

LOK SABHA
UNSTARRED QUESTION NO.4945 -
TO BE ANSWERED ON 25.04.2013

IRREGULARITIES UNDER RGGVY

T4945. SHRI RAMKISHUN:
SHRI P.L. PUNIA:
SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI B.N. PRASAD MAHATO:
SHRIMATI RAJKUMARI RATNA SINGH:

Will the Minister of POWER
be pleased to state:

(a) whether complaints regarding irregularities under the Rajiv Gandhi Grameen

Vidyutikaran Yojana (RGGVY) have been received from various States particularly in
Bihar, State-wise; :

(b) if so, the details thereof along with the details of enquiry conducted through
any Committee to ascertain as to whether the funds allocated to the various States
including Uttar Pradesh and Bihar have been properly utilized, State-wise;

(c) the action taken/being taken against the responsible pel;sons for delay in
completion of the projects under the Scheme along with the corrective measures
being taken by the Government in this regard; '

(d) the details of funds allocated for Barabanki and Pratapgarh areas of Uttar
Pradesh and utilized during the last three years under the Scheme along with the

status of completion of projects in the said areas and the number of villages in which
electricity has heen provided;

(e) whether the Government proposes to make amendments in RGGVY; and

()  if so, the details thereof?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF POWER
( SHRI JYOTIRADITYA M. SCINDIA )

(a) to (c) : Complaints regarding alleged | re 2 RS 2 State lhz
and Jammu & Kashmir were received. The matter is under investlgatlon by CBIL.

No such enquiry has been conducted by any Committee to ascertaln as
to whether the funds allocated to the various States including Uttar Pradesh and
Bihar have been properly utilized.

. eusninn
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_ In addition, other cbmblaints of varlous nature that are received in the
"Ministry of Power from different guarters are promptly sent to the doncerned
Implementing agencles for taking appropriate action / corrective measures.

{d) : In the last three years i.e. 2010-11 fo 2012-13, no fund has been
released to Barabanki and Pratapgarh in Uttar Pradesh . Under RGGVY, projects of
district Barabanki and Pratapgarh of Uttar Pradesh were sanctioned in the 10th Plan
with the project cost of Rs.7636.60 lakh and Rs. 4950.40 lakh respectively. The
electrification works in these districts have been completed.

(e} & (f): The Ministry of Power has proposed for continuation of the RGGVY
Scheme to the remalning villages/habitations having population 50 and above
against the existing provision of population 100 and above in the 412% Plan subject to-
avallability of funds .
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GOVERNMENT OF INDIA -
MINISTRY OF POWER

LOK SABHA
UNSTARRED QUESTION NO.4583
TO BE ANSWERED ON 20.12.2012
POWER PROJECTS ON RIVER YAMUNA
4583. SHRIMATI MANEKA GANDHI:

Will the Minister of POWER
be pleased to state:

(a) the number of power projects proposed to be constructed on river Yamuna;
(b) whether any power projects have Ibeen started by now on river Yamunaj; and
(c) if so, the details and the present status theréqf?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF POWER

( SHRI JYOTIRADITYA M. SCINDIA )

(a)to(c): Presently, eight Hydro Electric Projects (HEPs) (25 MW & above) are
proposed to be constructed on river Yamuna and its tributaries. The details are

given at Annex.
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ANNEX REFERRED TO IN REPLY TO PARTS (a) TO (c) OF UNSTARRED QUESTION NO. ,
4583 TO BE ANSWERED IN THE LOK SABHA ON 20.12.2012.

Ak hdnd

HYDRO ELECTRIC PROJECTS (25 MW & ABOVE), PROPOS_ED TO BE CONSTRUCTED
" ON RIVER YAMUNA AND ITS TRIBUTARIES

8. Name of Project/ Installed)| Likely Year Present Status
No. |  Executing Agency / Capacity| of Commis.
State (MW) sioning

1. Sawara Kuddu InI7T=11 2014-15 Under Construction
Himachal Pradesh/ 1 <
HP Power Corpn. Ltd./

State : ,

2. | Tangnu Romai-i 2x22=44 (  2015-16 | Under Construction
Himachal Pradesh/ - -
M/s. Tangu Romai
Power .

Generation/Private
3. | Lakhwar MPP, 300 - Detalled Project Report
Uttarakhand ' (DPR) under examination
S by -_Central _Electricity
Authority (CEA). =~ |
4. | Kishay Dam Project, 660 - %mmn
” | uttarakhand by CEA.
5. , | Mori Hanol 64 . DPRs of these projects
.| Uttarakhand have been rot

6. /| Yiuni Plasu, 72 - CEA due to inadequate
Uttarakhand information in DPR.

B £ Vyasl HEP 120 - Concurred by CEA and
Uttarakhand the same has not been
taken up for execution

yet.

8. Dhamwarl Sunda HEP 70 - The proJect is under
Himachzl Pradesh/M/s. award and has not been
Dhamwarl Power taken up for |
Company Private L{d./ construction yet.

Total 1441 MW
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GOVERNMENT OF INDIA
h ; ] MINISTRY OF POWER

°  LOK SABHA
UNSTARRED QUESTION NO.4277
TO BE ANSWERED ON 20.02.2014

AMENDMENT IN TARIFF POLICY

4277. SHRI P. KUMAR:

Will the Minister of POWER
be pleased to state:

(a) whether the Government proposes to make changes in the Tariff Policy and
the Electricity Act, 2003; !

(b) if so, the details thereof and the likely impact on the income expected to be
earned by the power utilities after the implementation of the new Tariff Policy;

(c) whether the Government has discussed all the issues relating to the power
sector in the advisory group meeting held during December 2013; and

(d) if so, the detailé of the deliberations made during the said meeting?
ANSWER

- THE MINISTER OF STATE (INDEPENDENT CHARGE) 0!5 THE MINISTRY OF POWER

( SHRI JYOTIRADITYA M. SCINDIA )

(a) & (b): Yes, Madam. Based on the recommendations of the Working Group
which was constituted by the Planning Commission under the Chairmanship of
Secretary, Ministry of Power and proposals received from Power Grid Corporation of
- India Limited and Central. Electricity Authority, the draft amendments in the Tariff
Policy were uploaded on the weh'slte of Ministry of Power on 12" September, 2013
and also circulated to all stakeholders for comments. Based oﬁ comhonts received
from stakehﬁlders and further deliberations held in this regard, suitable amendments
are under finaliza;ti'o'n. The proposed amendment in Tariff Policy would benefit the
various categories of consumers, including the below poverty line consumers.

Besides, these amendments would reduce the carbon footﬁrlnt and lead fto

‘sustainable growth.
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Slmﬁltaneously, the aforesald Working Grpup, inter-alia, also
recommended certain changes In the Electricity Act, 2003. These recommendations
were further discussed in the Ministry and a Committee was constituted for the
examination and recommend‘atlon on the proposed amendments in the Electricity
Act, 2003. Based on report of the Committee, the proposed amendmlants in the Act
were uploaded on the website of Minlstry of Power on 17 October, 2013 qn'd also

circulated to all stakeholders for comments. Based on comments received from

—

stakeholders and further dellberations held In this regard, suitable' amendments are

under finzlization. The proposed amendments in the Electricity Act, 2003 will
e ————— .

promote competition, efficlency In operations and improvement In quality of supply
of electriclty In the country resulting In capacity addition and ultimate henefit fo the

consumers.

(c) & (d): The issue of proposed amendments In Tariff Policy and in the Electr!clfy
Act, 2003 have also beén discussed in various meetings of the Advisory Group under
the Minister of State for Power (Independent Charge) In the Minlstry of Power. The
Advisory Grbup in the meeting held on 24.12.2013 discussed the issues relating to
Transmission and Banking/Financial Institutions in the power sector. During the sald
meeting, Advisory Group was also informed about the status on proposéd

amendments in the Act.
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ERE o o BOVERNMENT OF E?ﬂ@ﬁ& Qﬂ; = '_)i
' D ‘ @éﬂ%@ﬂwaw OF POWER -
IR LOK SABMHA
: N ' STARRED QUESTION NO. 164
CTO BE ANSWERED OM 04.18.2094
BIDDING PROGESS 1 POWER SECTOR

164, SHRI ANANDRAG ADSUL: - . ‘
SHRI ADHALRAG PATIL SHIVAJIRAO:

Wi the Minister of POWER
ba pleased to state: '

(a) whether a numbser of roules, ﬁnélazdﬁng e ﬂen:in—BuaEiﬂ-F!wau'ce-@pera&e-
Transfer {DBFOT) and the Euﬁ!cﬁ»@pewta—amnsﬁef {BOT) are gvaliable for private
: piayevs fo mmke mwasﬁ:mem ] g@weﬁ' seCior Ef s@, the details ﬁhame@f‘

@3) the mwa\sﬂ:mem pﬂwvgﬁﬁed} By 7. gwwaa&e ﬁay@m i the suam;&@ﬁ' since Eﬂeven&!}a Plamy '

(c) the details of s.the norms laid down mmﬁer varicus rowtes, includmg DBFOT
format and ke cﬁmng@s @mp@%e‘! i the mm famzfs set of mwmiam Mcﬂegmg sﬂ@sumemg,

{<) whicther '&he private playsrs have @ﬂzgec'&mﬁ <] ﬂﬂie gamp@ssd revized format bn
BOT aamﬂ BBF@‘E‘ muia, if zo, the é@taﬁﬁﬂs %h@maﬁ a!@ng wildh TeasOns tﬂmmﬁ@r and

{e)  the e@n‘scﬂw\a siSps he!ng ﬁaﬂmme Emy the Governmeoent in this regaed?
& NS W ER

THE MEE@E%TER @F STATH QQN@E@EN@EN? %ﬁﬂﬁ&wﬁl} FOR P@WER,
- COAL AND NEW & RENSWABLE ENERGY

{ SHRI -_PEYUSH @@‘E’Aﬁ.’. Y

" fajtofe): A Statement le inkd o fie Table of 5&.%*@;‘ HOusS.
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S . sTATEMENT

STATEMENT REFERRED TO IN REPLY T0 F&R‘E’ﬁ (=) TG (e) OF STARRED @%ESTE@N 2.

184 TO BE ANSWERED IN THE LOK Sﬂlﬂvﬂﬂ O @fl.‘ﬂf?’ 2014 REGARDING BIDDING

@R@@ES& B P@WER SEUﬁ'@R. :

- . R E T LY

) (a} L Vaa, Wﬂaﬁlam‘ A mumﬂmn' of optlons ﬂm@ﬂmﬂmg @@F@T, @ﬁF@@ c;ﬂen an’@_

‘avaiiable to private players Fm’ investment in generation of electricity in power
‘sector. -Central Government has notifled the foflowing Cuidelines & Model Bidding

" Bocuments in 2@13!20114 for procursment of Electricity under sectlon 63 of the -

Electricity ﬁct, 2003 by amending the earlser Guldelines/Documents notified in 2005
due to inadeguate treatment of fuel nsks, termination provisions etc.

1. Guldelines & Model Bidding Dacwmems (RFQ, RFP and PPA) for procurement of
electricity from thermal power stations set up on Design Bulld Finance, Operate
and Transfer (BBFQT) kasis on 21 09 2013 & 20.09 2013 respective!y. .

- Gmeﬂeﬂmes & mmtes Biaﬂdmg l@cumems(ﬁFQ, RFP and P3A) for pmcwement @‘E

electricity @E medium term from thermal power stations set up on Design Beehid
Finance, Own and Operate (DBF@Q) basis on 09.11.2013 & 08.11.2013
respectwely, . ) . . :

3. Guideiines & Model Badd!ng Deocuments (RFG, RFP and EPPA) for procurement of
electricity of medimm term from power stations set up on Finance, Qwn and

Operate (FQG) hasis on 10,@2.201@ & 29. @1 2014 mspeuﬁiweiy

. Gmdelines & Modsi Biddlng Documents (RFQ, RFP and PBA) for pmcm@mem of

peaking power for medium term from Power Stations set up on Finance, Own _

and Operate {FOQ) hasis on 24.02.2014 & 20.02.2014 reapec&weﬂy.

{B} ¢ Based on the mformatmn furnished ﬁsy CEA, tﬁe totai investment made
in power sector during the 11 Plan by Private players is Rs. 283805.44 crores and
during the first two years of the 12" Plan is.Rs. 117999.21 crores. :

{c): Some of the salient warms baid down im the current hndcﬁmg doc&amems
dre gwen heﬂow.-— ey . . , .

1 For the DBFOT mode of power procurement, the project assets are mqaaﬁred to
be handed over to the utilities after successiul c@mpneeson of the concession
'period. An opticn has also been given {o the devsloper to take pmject assets
on lease basis up to 92 years on successful completien of contract. For other

- modes of procurenient, the project assets contihue to. be owned by’ tha'

deveﬂogxers aftef completmn of contract pewod._

5 Biddmg Framewurk hased on sﬁ: y@'ﬁrr itas'nﬁ? as @V&EM&‘&H@&‘B pammeﬁen Hnsﬁea@
of muﬂtipﬁe gsammeﬁews c@upﬂeeﬂ wuﬁn levelised tariff c@n@em used eatriaeru

[ITIT1] -u2l
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i T tr;e:amzé:e ssion pericd for generalion pmjaaic Is' fixed for a merw:ﬂ aff 25«3@ Yesrs,

© 0 including the construction g@-mrtimﬁ, with a pmwﬂaﬁ@m for extensich at the @mum

of either the Concessionaire or the Utllity. Yet another extension cam be
‘vmﬁeﬂ&wakem if both the parties so agree. g

4. Escalation of Fixed and Fuel Charges has been linked to predefined parameters.
] Further, fuel cost has been allowed as a pass through subject to apprepriate
safeguards.

5. Technical and nperating parameters have been made specific to incentivize
better efﬂeiency of plants.

B Substitution amd Termmafmn clauses have been added for more clarity- amﬂ for
 specific maes, functions and consequent w—:sp@nanhilities of both the pawﬁﬁes.
(d) & (e): While draftlng the Model Bidding - Documents (MBDS) under DBFOT
model, consultations with all stakeholders i.e. State Governments, Discoms,
_ Lenders, Bankers, Private players, Electricity Regulators, Industry fora and various
: Mm:striasfbepaﬁ.ments of Government of india were undertaken.

Assoc!atlon of Power Producers (APP), a body of private power
developers has raised certain issues a'e!atmg te MBBS, mainly on the DBFOT
structure. They have suggested that the earlier set of Standard Bidding Documents
may be revised with a view to removing their shortcomings, rather than the
mtroducticn of the current new MEDs.
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(Q. 164)

SHRI ANANDRAO ADSUL : Our Power Minister is a very dynamic Minister,
He:is utilizing his total powers to develop the power sector.

India has become the world’s third largest producer of electricity in the year
2013 with 4.8 per cent global share in electricity generation surpassing Japan and
Russia, Howevler,_ it could not produce electricity to the extent of its installed
capacity resulting in acute shortage of electricity throughout the country. The per -
c;apitd elecﬁ‘icity consumption is also lower as compared to many other countries.

I would like to know from-the hon. Minister about the steps that are
proposed to be taken to utilize the full installed capac1ty and to add more capaclty
g e + e, T e Y Tg T e o 41 . e e 4 e
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SHRI ANANDRAO ADSUL : Madam Speaker, many States including
Maharashtra have been facing power shortége due to tariff disputes....
(Intérruptz’ons) ‘There should be a uniform policy which is acceptable to all to fix
~ taniff for procuring power from private companies.... ({nterruptions) 1would like
to know from the hon. Minister as to what steps have been taken or proposed to be

taken by the Union Government in this direction?... (Interruptions)

st g i WWWWW%&EGNWW@EQ? T fewr
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SHRI ADHALRAO PATIL SHIVAJIRAO: Private Sector investment in power
sectdr and participation of private players under BOT and DBFOT route in power

sector is definitely not in line with the nation’s power requirement. I think this is
because of unfriendly bidding process and formalities. Therefore, I would like to
ask hon. Minister whether any. delegation from Power Producers’ Association -
have approached the Government to modify the bidding process. ‘What was the
| Govemment’s. response to their delegation’s request?
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escalation of fixed and fuel charge has been linked 1o pre-defined parameters and
fuel cost has been allowed as a pass through subject. gaw1 R fmr & s vefoem
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MINISTRY OF POWER

' ' GOVERNMENT OF INDIA M‘B’Cﬂfh we X

LOK SABMHA
STARRED QUESTION NO.164
TO BE ANSWERED ON 04.12.2014
BIDDING PROCESS IN POWER SECTOR

“4164. SHRI ANANDRAD ADSUL:
~ SHRI ADHALRAQ PATIL SHIVAJIRAGC:

Will the Minister of POWER
he pleased to state:

(a) whether a number of routes, Imcluding the Design-Bulld-Finance-Operate-
Transfer (DBFOT) and the Builld-Opsrate-Transfer (BOT) are available for private
players to make investment in pewer sector, if so, the detalls thereof;

(i) the investment ploughed by private players in the sector since Eleventh Plan;

(c) the details of the norms laid down under varicus routes, 'I:sc!uding DRBFOT
format and the changes prepesed iy the current set of standard hidding documents;

(d) whether the private players have objected to the pmpdsed mvi_?.ed' format in
BOT and DBFOT route, If zo, the details theresf aleng with reasons therefor; and

(e) the corrective steps being taken by the Government in this regard?
ANBWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER,
COAL AND NMEW & RENEWABLE ENERGY

( SHRI PIYUSK GOYAL )

(a) to (@) : A Statement is laid om the Table of the House.
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STATEMENT

STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (o) OF STARRED QUESTION NO.
184 TO BE ANSWERED IN THE LOK SABHA ON 04.12.2014 REGARDING BIDDING

PROGESS IN POWER SECTOR.

RRERNEN N

(a): Yes, Madam. A number of options including DBFOT, DBFOO etc. are
available to private players for investment in generation of electricity In power
sector. Central Government has notified the following Guidelines & Model RBidding
Documents in 2013/2014 for procurement of Electricity under section 63 of the
Electricity Act, 2003 by amending the earlier Guideiineschumenes notified in 2005
due to inadequate tréatmsnt of fuel rlské, termination provisions ete.

1. Guldelines‘ & Model Bidding 'Documents (RFQ, RFP and PPA) for procurement of
electricity from thermal power stations set uwp cn Design Build Finance, Operate
and Transfer (DBFOT) basls on 21.09.2013 & 20.09.2013 respectively.

2. Guidelines & Model Bidding Documents(RFQ, RFP and P3A) for procurement of
electricity of medlum term from thermal power statlons set up on Design Build
Finance, Own and Opeorate (OBFO0) basis on 08.11.2013 & 08.11.2013
respectively.

. 3. GCuidellnes & Mode! Bidding Documents (RFQ, RFP and PPA) for procurement of
electricity of madium term from power statlons set up on Finance, Own and
Operate (FOO) basis on 10.02.2014 & 29,01.2014 respectively,

4. Guidelines & Model Bidding Documents (RFQ, RFP and PPA) for precurement of
peaking power for medium term from Power Statlons set wp on Finance, Own
and Operate (FOO) basis on 24.02.2014 & 20.02.2014 respectively.

(b) = Based on the information furnished by CEA, the total investment mado
in power sector during the 11" Plan by Private piayers is Rs. 283805.44 crores and
during the first two years of the 12" Plan is Rs. 117989.21 crores.

{c): Some of the saliont norms laid down in the current bidding documents
are given below:-

1 For the DBFOT mode of power procurement, the project assets are required to
be handed over to the utilities after successful completion of the concession
period. An option has alse been given to the d'eveﬂoper to take project assets
oh lease basis up to 29 years on successful completion of contract. For other
modes of procurement, the project assets centinue to be owned by the
dovolopers after completion of contract period, : '

pr Bidding Framework based on first year tarlfif as evaluation parameter, instead
of multiple parameters coupled with levellsed tariff concept ased earller,
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3. Concession period for generation project Is fixed for a period of 25-30 years,
including the construction peried, with a provision for extension at the option
of either the Concessionaire or. the Utility. Yet another extension can be
undertaken if both the parties so agree. ;

4. Escalation of Fixed and Fuel Charges has been linked to predefined parameters.

Further, fuel cost has been_ allow_ed as a pass through subject to appropriate
safeguards.

5. Technical and operating parameters have been made specific to incentivize’
better efficiency of plants.

6. Substitution and Termination clauses have been added for more clarity and for
specific roles, functions and consequent responsibilities of both the parties.

(d) & (e): While drafting the Model Bidding Documents (MBDs) under DBFOT
model, consuitations with all stakeholders l.e. State Governments, Discoms,
Lenders, Bankers, Private players, Electricity Regulators, Industry fora and various
Ministries/Departments of Government of India were underl:akeh.

Association of Power Producers (APP), a body of private power
developers has raised certain issues relating to MBDs, mainly.cm' the DBFOT
structure. They have suggested that the earlier set of Standard Bidding Documents
may be revised with a view to removing their shortcomings, rather than the
introduction of the current new MBDs. ' "

Yo e e ok b i e
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(Q. 164)
SHRI ANANDRAO ADSUL : Our Power Minister is a very dynamic Minister.

He is utilizing his total powers to develop the power sector. ' ,

India has become the world’s third largest producer of electricity in the year
2013 Wiﬁ’l 4.8 per cent global share in electricity generation surpassing Japan and
Russia. However, it could not produce electricity to the extent of its installed
capacity resulting in acute shortage of electricity throughout the countr;}. The per
capita electricity consumption is also lower as compared to many other countries. -

I would like to know from the hon. Minister about- the steps that afe |
proposed to be taken to utilize the full installed capacity and to add more capacity.
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SHRI ANANDRAO ADSUL : Madam Speaker, many States including

Maharashtra have been facing power shortage due’ to tariff disputes..l..

(Interruptions) There should be a uniform policy ﬁvhjch is acceptable to all to fix

tariff for procuring power from private companies.... (Jaterruptions) 1 would like

to know from the hon. Minister as to what steps bave been taken or j)roposed to be

. taken by the Union Government in this direction?.... (Interruptions)
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EI‘-FR‘I_ADHALRAO P;;IF‘IL SHIVAJIRAQ: Private Sector investment in power
sector and participation of private players under BOT and DBFOT route in power

. sector is definitely not in line with the nation’s power requirement. I think this is
because of unfriendly bidding process and formalities. Therefore, I would like to
ask hon. Minister whether any. delegation from Power Producers’ Association
have approached the Government to modify the bidding process. What was the
Government’s response to their delegation’s request?
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1 GOVERNMENT OF INDIA ippeadix X7
| MINISTRY OF POWER

" - LOK SABHA ' .
: UNSTARRED QUESTION NO.1879
TO BE ANSWERED ON 04.12.2014
SURVEY OF HYDRO POWER PROJECTS
1879. SHRI NINONG ERING:

Will the Minister of POWER
be pleased to state: -

(a) whether the public sector Hydro Power Projects located in the Nadh—Eagtnm Region
are being surveyed in the country; :

(b) if so, the target-set, location, total outlay, installed capacity, present-status of survey
and execution of work of each project;

(c) whether the environmental impact of such projects has been assessed;
(d)  if so, the details thereof; and  # "' *Hiff§
(e) if not, the reasons therefor?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER,
COAL AND NEW & RENEWABLE ENERG\;

-‘ﬂﬁ:
( SHRI PIYUSH GOYAL )
(a): Yes, Madam. Two public sector hydro power projects in the central sector are
presently under Survey and Investigation in the North Eastern Region (NER) of the country.
e -
(b) : The details of these projects are given below:
Sl Name of Project | District / River | State _ Installed | Target date
No. | Implementing Agency 2 : Capacity | of
’ (Mw) preparation
of DPR
Siang Upper stage-ll Upper Arunachal 3750 January,
NEEPCO Siang/Siang Pradesh- 2016
2. Mawphu Hydro Electric East Khasi Meghalaya | 75 March, 2015
Project stage-ll | Hills/Umiew :
NEEPCO

NEEPCO has an approved cutlay of Rs. 80.87 crore for Survey & Investigation
for the year 2014-15.

(c) to (e) : Both the above referred projects have obtained the Terms of .Reference (ToR)
from Ministry of Environment & Forests and Climate Change (MoEF&CC) and have commenced
the Environment Impact Assessment (EIA)/Environmental Management Plan (EMP) studies.

L g & 5 2 8 %
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GOVERNMENT OF INDIA
: | MINISTRY OF POWER

LOK SABHA -
UNSTARRED QUESTION NO.3047
TO BE ANSWERED ON 11.12.2014

DROPPED HYDRO POWER PROJECTS

3047. ADV. JOICE GEORGE:

Will the Minister of POWER
be pleased to state: -

(a) . whether the Government proposes to drop certain hydro power projects in the
country including Kerala and if so, the details thereof; and

(b) the future plan of the Government to develop alternate system for generation
of power?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER,
GOAL AND NEW & RENEWABLE ENERGY

( SHRI PIYUSH GOYAL )

(a): 40 nos. hydro-electric schemes with an aggregate installed capacity

of 26062 MW have been accorded concurrence by Central Elec Authority (CEA)

(smco 2002-03) and are yet to be taken up for construction Includmg Athirapalily HEP

(163 MW) in Kerala, —— 1
Bl el

In addition, 19 nos. of Detailed Project Reports (DPRs) of hydro-electric
schemes with an aggregate capacity of 9378 MW are under exarnmailon in

i s

B

CEA/Central Water Commission (CWC)!Geolnglcal Survey of India (GSI){ Central Soil
Managamenf & Research Station (CSMRS) etc. for accord of concurrence by CEA. No
D_l_'ﬁl}ﬁgﬂf_hydro electric scheme Iocated in Kerala is under examination in CEA.

—

(b) : A capacity addition of 88537 MW has been planned during 12* Plan
period (2012-1 7). which constitutes 10897 MW from Hydro, 72340 MW from Thermal

and 5300 MW from Nuclear. In addltlon, grid interactive renewable capacity addition
planned during 12" Plan is 30,000 MW,

LE S A R 2R
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GOVERNMENT OF INDIA 7&?’)“0(’*““ X
MINISTRY OF POWER

LOK SABHA
UNSTARRED QUESTION NO.4290
TO BE ANSWERED ON 18.12.2014
COST OF HYDRO POWER GENERATION
4290. SHRI NINONG ERING:

Will the Minister of POWER
be pieased to state:

(a) whether per megawatt cost of Hydro power generation is lower than that of
Thermal, Gas and Nuclear based power generation;

(b) if so, the details thereof including the cost differences and the estimated
potentlal of Hydro-Power generatlon in the country including North East;

(c) the projects taken up by the Government to utilize the said potential; and
(d) the time by which the projects are expected to be made cperational?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER,
COAL AND NEW & RENEWABLE ENERGY

( SHRI PIYUSH GOYAL )

(a) & (b): The per megawatt cost of Hydro, Thermal, Gas and Nuclear Power

Projects commissioned in the recent past has been in the range as given below:

Hydro Power Projects : Rs.5.22 Crores to Rs.12.33 Crores
Thermal Power Projects H Rs. 4.76 Crores to Rs. 7.19 Crores
Gas Power Projects (CCGT) Rs. 3.46 Crores to Rs. 4.79 Crores
Nuclear Power Projects H 'Rs. 6.02 Crores to Rs. 6.35 Crores

As per the re-assessment studies of hydro-electric potential carried out
by the Central Electricity Autherity (CEA) during 1978-87, the hydro power potential
in terms of Installed Capacity (1.C.) of the country including North Eastern Region
(NER) is assessed as 148701 MW, out of which 145320 MW of the potential consists
of Hydro Electric (HE) schemes having 1.C. above 25 MW,

-IIIIII2I
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()& (d): Of the assessed potential, Hydro.Electric Projects (HEPs) having

aggregate installed capacity of 36080.9 MW have been commissioned, as on

15" December, 2014. In addition, Pumped Si;orage Schemes having aggregate _

Installed capacity of 4785.60 MW are' also under 6perat!on.
o Presently, 46 nos. of HEPs (above 25 MW) aggregating to 13138 MW are
under various stages of construction in the country. In addition, 2 Nes. pumped
storage schemes having aggregate Installed capacity of 1080 MW are under
construction. 38 hydro electric schemes aggregating to an Instalied capacity of
24736 MW have been cleared by CEA which are yet to be taken up for construction
due to various reasons. Also, Detasiled Project Reports of 19 H.E. 5‘ch_emes

- T—e——y
aggregating to an installed capacity of 9378 MW are under examination for accord of
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Chapter 8

Assurances

8.1 During the course of reply given to a question or Definition
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Time limit for
fulfilled within a period of three months from the date of Z‘;ﬁt‘;ﬂfﬁ”
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire Online Assurances
process beginning from culling out of assurances from ?g’::;m"@ s
the proceedings of the House to the submission of
Implementation Report including extension of time,

dropping and transfer of assurances have been automated

through a Software Application named “Online Assurances

Monitoring System” (OAMS). Requests for extension of

time, dropping or transfer of assurances and submission

of Implementation Report through any other offline mode

shall not be entertained under any circumstances.

U3
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for fulfitling an

arsLrance

Registers of
Assurances

Munval of Parliamentury Procedures

8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Goverament 10 turnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the refevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanicd
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offiine mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the nced for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section

YA
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8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 3.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

Y
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Mampal of Parliamentary Procedures

8.9.2 Information to be turished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at ‘OAMS in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at‘OAMS’ only. Implementation Report sent by any othet
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, atter scrutiny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at *OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro torma
(Annex-6) in the manner already described in para 8.9.2

Mo
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8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reporis and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining 0 them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Aff: airs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises of
undertakings pending implementation are scrutinized
by the new Committee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

47

49

Coammitiices
on Government
Assurances

RSR 211-A
L.SR 323,324

Reports of the
Committees an
Government
Assurances

Effect on assurances
on dissolution of
the Lok Sabba



Hppondi ~ XY
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
EIGHTH SITTING
(21.07.2020)

The Committee sat from 1100 hours to 1200 hours in Committee Room “C”, Parliament House
Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4. Shri Santosh Pandey
5. Shri Pashupati Kumar Paras
SECRETARIAT
1.  Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3.  ShriS.L. Singh - Deputy Secretary
WITNESSES
Ministry of Power
1. Shri Sanjiv Nandan Sahai - Secretary
2, Shri Mritunjay Kumar Narayan - Joint Secretary
3. Shri Tanmay Kumar - Joint Secretary
4, Shri Ghanshyam Prasad - Joint Secretary
5. Shri S.R. Meena - Deputy Secretary

Ministry of Parliamentary Affaits

1. Shri P.K. Haider - Under Secretary
XXXX XXX XXXX XXXX XXXX X0
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43



2. Thereafter, the representatives of the Ministry of Power and the Ministry of Pariiamentary‘
Affairs were ushered in. Welcoming the witnesses to the sitting of the Committee, the Chairperson
impressed upon them not to disclose the deliberations of the Commitiee to any outsider. The
Committee then took oral evidence of the representatives of the Ministry of Power regarding pending
Assurances. Expressing concern over the long pendency of Assurances of the Ministry, the
Chairperson asked the Secretary, Ministry of Power to give an overview of the pending Assurances of
the Ministry and also enquired about the internal mechanism and system of monitoring and reviewing
the implementation of pending Assurances in the Ministry.

3. The Secretary, Ministry of Power accordingly briefed the Committee on the above issues. The
Chairperson asked the representatives of the Ministry to furnish Minutes of their meetings for review

of pending Assurances.

4, The Chairperson and Members thereafter raised various queries and sought certain
clarifications on the 13 pending Assurances (Annexure) taken up for the day. The witnesses
responded to these queries and also provided clarifications, In view of the explanations submitted by
the representatives of the Ministry during the course of oral evidence, the Committee acceded to the
request of the Ministry to drop the Assurances mentioned at Sl.Nos. 1,2,3,4,7,11,12 and 13. As some
queties required detailed reply and inputs from various quarters, the Chairperson asked the witnesses

to furnish written replies on the same in due course.
5. The evidence was completed.

6. The Chairperson thanked the witnesses for deposing before the Committee and furnishing the
available information on the queries raised and clarifications sought by them.

7. The witnesses, then, withdrew,
8.. A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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oral evidence held on 21.07.2020

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

Statement of pending Assurances pértaining to the Ministry of Power discussed during

S.No. SQ/USQ No. dated Subject
1. USQ No. 3110 Hydro Power Projects in North-Eastern States
dated 19.08.2011
2. % USQ No. 6965 BBMB
dated 18.05.2012
3.0 USQ No. 1219 Posts in BBMB
dated 17.08.2012
4, * USQ No. 3259 Sharing of Posts in BBMB
dated 13.12.2012
5. @ USQ No. 6978 Power Generation
dated 18.05.2012
6. @ USQ No. 4945 Irregularities under RGGVY
dated 25.04.2013
7. USQ No. 4583 Power Projects on River Yémuna
dated 20.12.2012
8. USQ No. 4277 Amendment in Tariff Policy
dated 20.02.2014
9. SQ No. 164 Bidding Process in Power Sector

dated 04.12.2014

(Supplementary by Shri
Anandrao Adsul, M.P.)

Annexure



10.

50 No. 164
dated 04.12.2014

(Supplementary by Shri
Adhalrao Pati! Shivajirao,
M.P.)

Bidding Process in Power Sector

11.

USQ No. 1879
dated 04.12.2014

Survey of Hydro Power Projects

12.

USQ No. 3047
dated 11.12.2014

Dropped Hydro Power Projects

L

13.

USQ No. 4290
dated 18.12.2014

Cost of Hydro Power Generation

* Same Issue

@ Same Issue




Abpendix - XNT
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room 'B’, Parliament House Annexe, New
Delhi.
PRESENT
Shri Rajendra Agrawal -  Chairperson

MEMBERS

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar
Shri Santosh Pandey

Shri Pashupati Kumar Paras

i ol

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director
3.  Shri S.L. Singh - Deputy Secretary

N

WITNESSES

XX X000k XXX XXXXX XXXXX  XXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and
apprised them that the sitting has been convened to (i) chalk out future programme of the Committee;
(ii) consider and adopt 14 draft Reports; (iii) consider 25 Memoranda containing requests received from
various Ministries/Departments for dropping or otherwise of 61 pending Assurances; and (iv) take oral

evidence of the representatives of the Ministry of Civil Aviation regarding pending Assurances.

743 Thereafter, the Committee took up for consideration and adoption the following 14 Draft
Reports:-

(i) Draft Seventeenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(i) Draft Eighteenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

S2.



(i)  Draft Nineteenth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances
Pertaining to the Ministry of Power’;

(iv)  Draft Twentieth Report (17th Lok Sabha) regarding 'Review of Pending Assurances
Pertaining to the Ministry of Youth Affairs and Sports (Department of Sports)’;

(v) Draft Twenty-First Report (17th Lok Sabha) regarding 'Requests for Dropping of
Assurances (Acceded to)’;

(vi)  Draft Twenty-Second Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(vii)  Draft Twenty-Third Report (17th Lok Sabha) regarding 'Review of Pending Assurances
Pertaining to the Ministry of Chemicals and Fertilizers (Department of Fertilizers)’;

(viit)  Draft Twenty-Fourth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances
Pertaining to the Ministry of Defence (Department of Defence)’;

(ix)  Draft Twenty-Fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(x)  Draft Twenty-Sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(xi)  Draft Twenty-Seventh Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(xii)  Draft Twenty-Eighth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(xiii)  Draft Twenty-Ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’; and

(xiv)  Draft Thirtieth Report (17th Lok Sabha) regarding ‘Requests for Dropping of Assurances
(Not Acceded to)'.

3. The Committee adopted all the above mentioned 14 Draft Reports without any amendment and
authorized the Chairperson to present the Reports at a later date.

XXXXX XXX XXXXX XXXXX XXX XXXXX
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The Committee then adjourned.
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Appendix- XVII

COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRI RAJENDRA AGRAWAL

MEMBERS

. Shri Sudip Bandyopadhyay
. Shri Nihal Chand Chauhan
. Shri Gaurav Gogoi

. Shri Nalin Kumar Kateel

. Shri Kaushalendra Kumar

. Shri Ashok Mahadeorao Nete
. Shri Santosh Pandey

. Shri Pashupati Kumar Paras
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. Shri M.K. Raghavan
. Shri Chandra Sekhar Sahu

I e
7 s S O

. Smt. Supriya Sule
SECRETARIAT
1. Shri Pawan Kumar

2. Shri Lovekesh Kumar Sharma
3. Shri S. L. Singh

. Shri Ramesh Chander Kaushik

- Chairperson

. Shri Parbatbhai Savabhai Patel

. Dr. Bharatiben Dhirubhai Shyal

Joint Secretary
Director

- Deputy Secretary

* The Committee was constituted w.e.f.
Bulletin Part-II dated 09 October, 2019

09 October, 2019 vide Para No. 609 of Lok Sabha

54



